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To,

The Registrar,

The National Green Tribunal,

Principal Bench,

New Delhi.

E-mail- judicial-ngt@gov.in & ngt.filling@gmail.com

Sub: Joint Committee report submitted in compliance of order dated 14-07-2020
passed by Hon’ble NGT, New Delhi in O.A. No. 549/2019 in the matter of
Mahkar Singh Vs State of U.P.

Respected Sir,

With reference to the above subject mentioned above, this is to inform you that
in compliance of Hon’ble National Green Tribunal order dated 14.07.2020 in matter of
0.A. No. 549/2019 in the matter of Mahkar Singh Vs State of U.P. Joint inspection of M/S
Uppal Chadha Hi Tech Developers Pvt. Ltd. (Wave Hi-Tech Township), Ghaziabad was
carried out by joint team constituted in compliance of Hon’ble NGT order dated 14.07.2020,
the joint report is hereby submitted for kind perusal and necessary action please.

Enclosure: Joint report.

Yours Sincerely
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egional Officer
Copy to:

1- Member Secretary, U.P. Pollution Control Board, Lucknow for information.

2- Shri Pradeep Misra, Advocate, Hon’ble Supreme Court/NGT, New Delhi for
perusal and necessary action please.

3- Law Officer-1, U.P. Pollution Control Board, Lucknow for information.

4- Chief Environmental Officer, Circle-1, U.P. Pollution Control Board, Lucknow for
information.

o
-
Regional Officer
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Joint Committee report submitted in compliance of order dated 14-07-2020
passed by Hon’ble NGT, New Delhi in O.A. No. 549/2019 in the matter of

Mahkar Singh Vs State of U.P.

1. Introduction
Hon’ble NGT has passed following order on 14-07-2020 and relevant portion of order given at para 4 &
5 are reproduced below: -

4, “The report is incomplete and hypothetical and not factual. There is no verification of the
allegation of illegal drawal of the ground water nor proposed action has been taken. It is stated that if there
is illegal extraction, there is liability. On the other hand, it is stated that environmental compensation of
Rs. 5 lakhs has been assessed.

5. In view of the conflicting observations, it appears to be necessary to have further independent
report in the matter from a joint Committee comprising CPCB, Member Secretary, SEIAA, UP, State PCB,
CGWA and District Magistrate, Ghaziabad. The nodal agency will be the State PCB for compliance.”

A copy of Hon’ble NGT order dated 14-07-2020 is annexed as Annexure 1.
2. Composition of Joint Committee constituted by Hon’ble NGT, Delhi.

Joint Committee comprising CPCB, Member Secretary, SEIAA, UP, State PCB, CGWA and
District Magistrate, Ghaziabad. The nodal agency will be the State PCB for compliance. The details of
Joint Committee are as follows:

a. District Magistrate Ghaziabad or Representative.

b. Representative of Central Pollution Control Board, Delhi (Shri J.C. Babu, Sc. ‘E")

c. Representative of SEIAA, U.P. State (Shri Ajoy Kumar Mandal, Member SEAC)

d. Representative of CGWB, Lucknow (Shri Jagdamba Prashad, Scientist D)

e. U.P. Pollution Control Board, Ghaziabad- Nodal Agency
3. Initiatives taken by U.P. Pollution Control Board (UPPCB):-

In compliance of above said order, a meeting of the Joint Committee constituted by Hon'ble NGT was
held on 25-02-2021 at Regional Office, U.P. Pollution Control Board (UPPCB), Ghaziabad (o ascertain
the facts of the case and discuss the issues for ensuring compliance as raised in the said order. Minutes of
meeting held on 25-02-2021 is enclosed as Annexure 2.
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Main decisions taken in the aforesaid meeting are detailed below:

a)

b)

c)

d)

As per report submitted by Forest department, proponent was fined Rs. 1,00,000/- due to
violation found under The Uttar Pradesh Protection of Trees Act, 1976. Status of
violations, action taken and present status of compliances is to be submitted by Forest
department for perusal of the Committee.
(Action required by Forest Department, Ghaziabad.)
Project proponent has been issued environmental clearance by SEIAA, U.P. vide letter
dated 31-07-2014, Status of violations, action taken and present status of compliances is
to be submitted by SEIAA, U.P. for perusal of the Committee.
(Action required by SEIAA, U.P.)
Representative of CGWA informed that NOC for 31 existing bore wells and 14 proposed
bore well was granted by CGWA on dated 08.05.2019 for drinking/domestic uses, which
is valid up to 07-05-2021. Verification of compliance was done during joint inspection
dated 19-09-2019 and report was submitted by Mr. Jagdamba Prashad, Sc.- D on 14-10-
2019, in which it is mentioned that proponent has not installed flow meters in all energized
tube wells and no piezometer is constructed in project area. In view of violation of NOC,
recommendation to impose environmental compensation of Rs. 1,00,000/- was sent by
Regional office, CGWB, Lucknow to CGWA, New Delhi, but no report and guideline
/basis of such EC has been shared with joint committee. Committee requested CGWB to
provide the background note for the basis/ guideline according to which recommendation
of imposition EC of Rs. 1.0 lakh has been done with copies of necessary documents and
report submitted in Hon'ble Tribunal in this regard. Further decision in the matter can be
taken only after receiving all necessary documents by the Department.
(Action required by CGWB)
Representative of CGWA also informed that at present, a new mechanism has been
developed by U.P. Ground Water Department to take decision on proposals of new
borewells and further action should be taken by competent authority accordingly.

However, in present scope, Hon'ble Tribunal has mandated the Commiitee to ascertain
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the basis of report of CGWB and make recommendations accordingly. It has been decided
by the Committee that inclusion of UP Ground Water Department as member for further
necessary action shall be done once approved by Hon’ble Tribunal.

e) In view of above, the Committee has proposed joint inspection of the Project on
05/03/2021with all members of the Committee and again reiterated that all necessary
documents be circulated to all members by 01/03/2021.

An e-mail was sent to all concerned departments seeking updated status reports, vide e-

mail dated 27-02-2021. Response from concerned department awaited.

4. Visit made by Joint Committee:-

As decided in the Joint Committee meeting held on 25.02.2021, a visit was made to M/S Uppal Chadha
Hi Tech Developers Pvt. Ltd. (Wave Hi-Tech Township), Ghaziabad on 05-03-2021 by the Joint
Committee to understand the issues comprising following officials: -

1. Shri J.C. Babu, Sc. ‘E’ Central Pollution Control Board, Delhi.

2. Shri Ajoy Kumar Mandal, Member SEAC, SEIAA, U.P.

3. Shri Jagdamba Prashad, Scientist D, CGWB, Lucknow.

4. Shri B.K. Singh, Assistant Environmental Engineer, U.P. Pollution Control Board, Ghaziabad.

5. Shri Anshul Sharma, Junior Engineer, U.P. Pollution Control Board Ghaziabad.

The District Magistrate or his representative could not participate in the aforesaid visit and authorized the
Joint Committee members for field visit on 5™ March, 2021, Based on the information provided by the
project authorities and the verification of records, details are provided below:

The total project area of M/s Uppal Chadha Hi Tech Developers Pvt. Ltd (Wave Hi-Tech
Township) is covered 4494.31 acres area in three phases. The first phase of project area having
an area 1671 acres, comprised of sector 1 to 7, which is covered only in Ghaziabad district. The
second phase having a project area of 2333 acres, in which about 80% area is covered in G.B.
Nagar district and rest of the area in Ghaziabad district. The third phase having an area 490.31
acres covers almost equally in Ghaziabad and G.B. Nagar districts, As pe information provided
by the project proponent, total no of proposed units is 20280, total units constructed as on

05" March 2021 is 5777, Total units handed over to the customers 1150, occupancy is 912.




The facts to be verified by the Joint Committee are illegal cutting of trees, extraction of ground

water and construction without Environmental Clearance for the project of M/s Uppal Chadha Hi

Tech Developers Pvt. Ltd (Wave Hi-Tech Township).

Based on the records available with UPPCB (nodal agency) facts are detailed below:

A.

B.

Illegal cutting of trees: - As per the communication vide letter no. 2362/35-3 Ghaziabad,
dated 08-11-2019 (Annexure 3), received from Forest Department, Ghaziabad by UPPCB,
it was informed that “As per the Joint inspection dated On 19-09-2019 damage of
trees/cutting/other damages has been found within the project site of M/s Uppal Chadha Hi
Tech Developers Pvt. Ltd (Wave Hi-Tech Township) under The Uttar Pradesh Protection
of Trees Act, 1976. Also, Forest Department, Ghaziabad vide aforesaid letter informed that
notice dated 21.10.2019 has been issued under section 16 of The Uttar Pradesh Protection
of Trees Act, 1976, directing the project proponent to comply with all the provisions under
The Uttar Pradesh Protection of Trees Act, 1976 and to take approval from the department
with any tree needs to be cut during development of the project. Further, Forest Department,
Ghaziabad informed that in the year 2015, Shri Deepak Pathak, DGM and Shri Sudheer
Arora, Project Manager working in the project were fined Rs.1,00,000/- in view of violation
found under The Uttar Pradesh Protection of Trees Act, 1976.” (Annexure 4). Project
Proponent paid Rs. 1,00,000/- penalty to Forest Department on 20" June, 2015

(Annexure5).

The proponent also obtained permission for cutting of trees within the project site from the

Forest Department, Ghaziabad vide letter dated 12-08-2016 (Annexure 6).

However, Present Joint Committee is of the view that Forest Department, Ghaziabad
should have been given facts with regard to the scenario of greenery before Start of the project
and at present for ascertaining any cutting of trees/ plants within the project site. Forest
Department, Ghaziabad may provide detailed assessment report covering total area of greenery

before start of the project and at present and damage in greenery, if any.

Environmental Clearance obtained by M/s Uppal Chadha Hi Tech Developers Pvt.
Ltd (Wave Hi-Tech Township):

M/s Uppal Chadha Hi Tech Developers Pvt. Lid (Wave Hi-Tech Township) Obtained
Environmental Clearance from State Environment Impact Assessment Authority, U.P. vide
letter no. 918/Parya/SEAC/2069/2013/IDCA(S), dated 31-07-2014 Copy enclosed as

annexure 7.
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D.

Consents obtained by M/s Uppal Chadha Hi Tech Developers Pvt. Ltd (Wave Hi-Tech
Township) from UPPCB:-

M/s Uppal Chadha Hi Tech Developers Pvt. Ltd (Wave Hi-Tech Township) has obtained
consent to establish from UPPCB vide letter no. F82293/C-1/NOC/G-688/2011/8, dated
10-03-2011, which was further extended for 05 years vide letter no H12767/ C-1/NOC-688/2017,
dated 29-11-2017. Copy annexed as Annexure 8.

M/s Uppal Chadha Hi Tech Developers Pvt. Ltd (Wave Hi-Tech Township) has obtained
conditional consent to operate (water) from U.P. Pollution Control Board vide letter no.
51505/UPPCB/Ghaziabad (UPPCBRO)/CTO/water/Ghaziabad/ 2019, dated 17-03-2019
and consent to operate (air) vide letter no.  51648/UPPCB/Ghaziabad
(UPPCBRO)/CTO/air/Ghaziabad/ 2019, dated 17-03-2020, which is valid up to
31-12-2020. Project proponent has submitted compliance report vide letter dated 02-09-
2020 and also applied for renewal of CTO online dated 28-01-2021, which is under
consideration of UPPCB. As per CTO 17-03-2020, total maximum domestic discharge
permitted is 995 KLD treated through STP, which need to be re-assessed by UPPCB.
Based on the verification of compliance to the condition of CTE/CTO and in view of

violations observed by earlier Joint Committee inspection dated 19-09-2019, UPPCB has

Sforfeited bank guarantee of Rs. 10 lakh, submitted by the project proponent.

Extraction of ground water: -

As per Environmental Clearance obtained from SEIAA, U.P. vide letter no.
Parya/SEAC/2069/2013/IDCA(S), dated 31-07-2014 by the project proponent, the total
water requirement as 92144 KLD and fresh water requirement as 59581 KLD which will
be sourced from Ghaziabad Development Authority.

As per the observation made by the officials of CGWA, Northern Region Lucknow, during
the visit made on 15-02-2020 to 17-02-2020, out of 31 existing tube wells, only 25 tube
wells could be located and 06 tube wells could not be located is the project site due to
ongoing earthwork. As per the information provided by the project authorities, presently,

there are 36 tube wells out of which 11 tube wells are operational (presently used only 07
L




tube wells for domestic water supply within the project) and 25 tube wells are temporarily
closed /capped. A copy of the layout showing the location details of tube wells presently in
operation and tube wells temporarily closed or capped is annexed as Annexure 9.

Upon receipt of online Application dated 27-09-2017 from the proponent M/s Uppal
Chadha Hi Tech Developers Pvt. Ltd (Wave Hi-Tech Township), Central Ground Water
Authority has granted NOC on 08.05.2019 vide NOC no. CGWA/NOC/INF/
ORIG/2019/5258, which is valid up to 07.05.2021 (Annexure 10). This NOC was issued
only for the project area which is covered under vill. - Dasna Dehat, Block- Rajapur,
Ghaziabad district for ground water abstraction of 38772 m3/ day or 14151780 m3/ year
through 31 number of existing tube wells and 14 new proposed tube wells. As informed by
the project authorities during the visit on 05.03.2021, out of 11 tube wells, only 07 tube
wells are operational at present for drinking and domestic water supply to the residents in
Wave City project area. Daily ground water abstraction data recorded from log book of 07
number of operational tube wells as 1089.34 m3/ day (Annexure - 11 ). Photographs taken
by the present Joint Committee on 05-03-2021 during the visit to project site is annexed
(Annexure-12).

A penalty of Rs.1,00,000/- (Rupees One Lakh) has been imposed by The Member Secretary,
CGWA, New Delhi vide show cause notice dated 04-08-2020 (Annexure 13), in exercise
of powers conferred under Section 15 of the Environment (Protection) Act, 1986, read with
the paragraph 2(ii) of the notification of the Government of India in the Ministry of
Environment and Forests vide S.0. 38(E) dated 14" January, 1997, for non—compliance to
the conditions of said NOC on the basis of joint inspection report carried out on 19.09.2019
by representatives of CGWA, UPPCB and U.P. Forest Deptt. in view of violation of
conditions of NOC related to installation of digital flow meters, construction of piezometers
ete., and for not maintaining water consumption record during construction phase of the
project. Accordingly, Project Proponent has deposited penalty of Rs 1,00,000/- (Rupees

One Lakh) in favor of DDO, CGWRB, NR Lucknow vide letter dated 03.09.2020 and same




was deposited to PAO CGWDB Faridabad through challan on 21.09.2020 (Challan no 24).
Copy of same is enclosed as Annexure-14.

From the observations of CGWA teams in the past, it is evident that the project proponent
(M/s Uppal Chadha Hi Tech Developers Pvt. Ltd. (Wave Hi-Tech Township), Ghaziabad was
having 31 existing tube wells (No evidence could be shown by the proponent with respect
to commissioning of these existing tube wells) and also proposed 14 new tube wells
(evidence of commissioning could be shown in respect of 11 tube wells, copy enclosed at
Annexure-15) for which CGWA granted NOC for abstraction of ground water on
08.05.2019. There is a need to ascertain the total water consumption from the
construction phase to till date for the purpose of assessment of environmental
compensation for illegal abstraction of ground water, which are awaited from the project
proponent. In view of the above, this Joint Committee may be granted two months’ time
from the date of receipt of complete information from the project proponent for
assessment of environmental compensation in compliance to Hon’ble NGT orders passed

in OA No. 549 of 2019 in the matter of Mahkar Singh Vs State of U.P.
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Item No. 09 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing)

Original Application No. 549/2019

Mahakar Singh Applicant(s)
Versus

State of Uttar Pradesh Respondent(s)

Date of hearing: 14.07.2020

CORAM: HON'BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE 8. P. WANGDI, JUDICIAL MEMBER
HON’BLE DR. SATYAWAN SINGH GARBYAL, EXPERT MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

For Respondent: Mr. Daleep Dhyani, Advocate for UPPCB
Mr. A.K. Prasad, Advocate for CGWA

ORDER

: I A report was sought from the Central Ground Water Authority
(CGWA), Chief Conservator of Forest/Conservator of Forest, Ghaziabad
and Uttar Pradesh Pollution Control Board (UPPCB) with reference to the
allegation of illegal cutting of trees, extraction of ground water and
construction without Environmental Clearance for the project of Wave
City at Ghaziabad and High Tech City at NOIDA by Real Estate

Developers.

2. The matter was considered by the Tribunal on 16.01.2020 in the
light of the report dated 23.11.2019. Since several deficiencies were

noticed, the Tribunal observed:



“‘We find that though there are several deficiencies in
compliance of conditions imposed by the CGWB while
granting NOC for ground water extraction, the CGWB has
failed to take necessary action even after the deficiencies
have come to their notice. Since such situation is happening in
number of cases, it is necessary to require presence of the CEO of
the CGWA to ensure that there is effective monitoring mechanism to
remedy such violations without which the regulatory functions
entrusted to the CGWA will have no meaning.”

3 In view of the above, an affidavit has been filed by the CGWA on
27.02.2020 inter-alia stating that M/s Uppal Chadha Hi Tech Developers
Pvt. Ltd. (Wave Hi Tech Township) is liable to pay environmental
compensation for unauthorized ground water extraction (if any done) for
construction purposes during the period from the date of sanction of the
project/commencement of construction to the date of completion of
construction/ handing over of the possession. The area in question falls
in over exploited area and ground water can be extracted only for

drinking and domestic usage.

4. The report is incomplete and hypothetical and not factual. There is
no verification of the allegation of illegal drawal of the ground water nor
proposed action has been taken. It is stated that if there is illegal
extraction, there is liability. On the other hand, it is stated that

environmental compensation of Rs. 5 lakhs has been assessed.

5. In view of the conflicting observations, it appears to be necessary
to have further independent report in the matter from a joint Committee
comprising CPCB, Member Secretary, SEIAA, UP, State PCB, CGWA and
District Magistrate, Ghaziabad. The nodal agency will be the State PCB

for compliance.



Let such report be furnished within three months by e-mail

at judicial-ngtiwgov.in preferably in the form of searchable PDF/ OCR

Support PDF and not in the form of Image PDF.

A copy of this order be sent to CPCB, Member Secretary, SEIAA,

UP, State PCB, CGWA and District Magistrate, Ghaziabad by e-mail.

List for further consideration on 27.11.2020.

Adarsh Kumar Goel, CP

S. P. Wangdi, JM

Dr. Satyawan Singh Garbyal, EM

Dr. Nagin Nanda, EM
July 14, 2020
Original Application No. 549/2019
A



Phepearuns. 2.

Minutes of meeting held on dated 25.02.2021 at Regional Office, UPPCB, Ghaziabad in the
matter of OA No. 549/2019 Mahakar Singh Vs State of U.P.

Hon’ble National Green Tribunal in O.A. 549/2019, Mahakar Singh Versus State of Uttar
Pradesh had passed following orders on 14-07-2020
Wm s The report is incomplete and hypothetical and not factual. There is no verification of the
allegation of illegal drawal of the ground water nor proposed action has been taken. It is stated that if
there is illegal extraction, there is liability. On the other hand, it is stated that environmental compensation
of Rs. 5 lakhs has been assessed.

5. In view of the conflicting observations, it appears to be necessary to have further independent
report in the matter from a joint Committee comprising CPCB, Member Secretary, SEIAA, UP, State PCB,
CGWA and District Magistrate, Ghaziabad. The nodal agency will be the State PCB for compliance. ....... "

A review meeting of the Joint Committee constituted vide above mentioned order was held
on 25.02.2021 at Regional Office, UPPCB, Ghaziabad to ascertain the facts of the case and discuss
the issue for compliance as raised in the said order. The meeting was attended by following
participants: -

1. ShriJ.C. Babu, Sc. ‘E’ Central Pollution Control Board, Delhi.
2. Shri Ajoy Kumar Mandal, Member SEAC, SEIAA, U.P.
3. Mr. PK. Tripathi, Scientist D, Head of Deptt., CGWB, Lucknow (Via Video

Conferencing)

‘4, Mr. Jagdamba Prashad, Scientist D, CGWB, Lucknow (Via Video Conferencing)
5. Shri Utsav Sharma, Regional Officer, U.P. Pollution Control Board Ghaziabad.
6. Shri B.K. Singh, Assistant Environmental Engineer, U.P. Pollution Control Board

Ghaziabad.

7. Shri Anshul Sharma, Junior Engineer, U.P. Pollution Control Board Ghaziabad.

The meeting started with formal introduction of participants and was followed by brief
overview of the matter, Firstly, State Board’s representatives apprised the members of the original
complaint, and subsequent orders passed by Hon’ble Tribunal. First order in the said matter was

passed by Hon’ble Tribunal on 13.08.2019. Operative portion of the said order is as below: -

1. Application was registered based on a complaint received in Hon’ble NGT, New Delhi, in
which allegation was against illegal cutting of trees, extraction of ground water and
construction without Environmental Clearance for the project of Wave City at Ghaziabad

and High-Tech City at NOIDA by Real Estate Developers.



2. Hon’ble NGT has passed following order on dated 13-08-2019: -

8.

- Let the Central Ground Water Authority (CGWA), Chief Conservator of
Forest/Conservator of Forest, Ghaziabad and Uttar Pradesh Pollution Control
Board (UPPCB) look into the matter and take appropriate action in accordance with
law and furnish a factual and action taken report to this Tribunal within one month
from the date of receipt of copy of this order by e-mail at judicial-ngt@gov.in. The
UPPCB will be the nodal agency for coordination and compliance...”
In compliance of above said order, joint committee comprising of CGWB, UPPCB and
Forest department visited the site in question on dated 19-09-2019. As per the report
submitted by CGWB, proponent has not complied with the conditions of NOC which has
been granted by CGWA vide letter dated 17-05-2019, (copy enclosed as Annexure 1)
Project proponent has been issued environmental clearance by SEIAA, U.P. vide letter
dated 31-07-2014 (copy enclosed as Annexure 2) and CTE from U.P. Pollution Control
Board, Lucknow vide letter dated 10-03-2011(copy enclosed as Annexure 3), which was
renewed on dated 29-11-2018 (copy enclosed as Annexure 4) for a period of 05 years. As
per joint report, unit has not complied with the conditions imposed in CTE and EC.
Bank Guarantee
District administration, on recommendation of UPPCB, Ghaziabad, has imposed
environmental compensation of Rs. 5,00,000/- and EC of Rs. 50,000/~ against the RMC
plant for uncontrolled dust emissions generated from construction site, which was
submitted by unit on dated 18-02-2020.
As per the report of Forest Department, Ghaziabad, no damage of trees/cutting/other
damages has been found under section 16 of The Uttar Pradesh Protection of Trees Act,
1976 during present inspection. Forest department vide notice dated 21.10.2019 has issued
directions to the proponent to comply with all the 3 provisions under The Uttar Pradesh
Protection of Trees Act, 1976 and to take approval from the department with any tree needs
to be cut during development of the project. However, in year 2015, Shri Deepak Pathak,
DGM and Shri Sudheer Arora, Project Manager working in this project were fined Rs.
1,00,000/- due to violation found under The Uttar Pradesh Protection of Trees Act, 1976.
Copy of report submitted by Forest deptt. is annexed as Annexure 5.
Further, on dated 16-01-2020, Hon’ble NGT has passed following order: -
. During the hearing we are informed that though initially there was a
recommendation to reject the consent to operate application for the STP, the State

PCB may now give the consent subject to suitable conditions.



In view of the observations of the CGWB, Forest Department and the State
PCB, further remedial actions may be taken which may be overseen by the State

PCB and a further compliance report filed before the next date at judicial-

We find that though there are several deficiencies in compliance of
conditions imposed by the CGWB while granting NOC for ground water extraction,
the CGWB has failed to take necessary action even afier the deficiencies have come
to their notice. Since such situation is happening in number of cases, it is necessary
to require presence of the CEQO of the CGWA to ensure that there is effective
monitoring 5 mechanism to remedy such violations without which the regulatory

Sunctions entrusted to the CGWA will have no meaning.”

9. In compliance of order dated 16-01-2020, UPPCB has filed compliance report on dated 13-
07-2020, in which UPPCB has submitted that on the basis of recommendation sent by
Regional Office, UPPCB, Ghaziabad, bank guarantee of Rs. 10 lakh was forfeited by Board
against violation of conditions mentioned in CTE and EC and conditional CTO was granted
on dated 17.03.2020 (copy enclosed as Annexure 6).

10. An affidavit has been filed by the CGWA on 27.02.2020 inter-alia stating that M/s Uppal
Chadha Hi Tech Developers Pvt. Ltd. (Wave Hi Tech Township) is liable to pay
environmental compensation for unauthorized ground water extraction (if any done) for
construction purposes during the period from the date of sanction of the
project/commencement of construction to the date of completion of construction/ handing
over of the possession. The area in question falls in over exploited area and ground water
can be extracted only for drinking and domestic usage.

In view of above discussion and directions of Hon’ble Tribunal, the Committee has decided

compliance on following points by 01/03/2021:

a) As per report submitted by Forest department, proponent was fined Rs. 1,00,000/- due to
violation found under The Uttar Pradesh Protection of Trees Act, 1976. Status of violations,
action taken and present status of compliances is to be submitted by Forest department for
perusal of the Committee,

(Action required by Forest Department, Ghaziabad.)

b) Project proponent has been issued environmental clearance by SEIAA, U.P. vide letter
dated 31-07-2014, Status of violations, action taken and present status of compliances is to
be submitted by SEIAA, U.P. for perusal of the Commuittee.

(Action required by SEIAA, U.P.)



c)

d)

e)

Representative of CGWA informed that NOC for 31 existing bore wells and 14 proposed
bore well was granted by CGWA on dated 17-05-2019 for drinking/domestic uses, which
is valid up to 07-05-2021. Verification of compliance was done during joint inspection
dated 19-09-2019 and report was submitted by Mr. Jagdamba Prashad, Sc.- D on
14-10-2019, in which it is mentioned that proponent has not installed flow meters in all
energized tube wells and no piezometer is constructed in project area. In view of violation
of NOC, recommendation to impose environmental compensation of Rs. 1,00,000/- was
sent by Regional office, CGWB, Lucknow to CGWA, New Delhi, but no report and
guideline /basis of such EC has been shared with joint committee. Committee requested
CGWB to provide the background note for the basis/ guideline according to which
recommendation of imposition EC of Rs. 1.0 lakh has been done with copies of necessary
documents and report submitted in Hon’ble Tribunal in this regard. Further decision in the
matter can be taken only after receiving all necessary documents by the Department.
(Action required by CGWB)
Representative of CGWA also informed that at present, a new mechanism has been
developed by U.P. Ground Water Department to take decision on proposals of new
borewells and further action should be taken by competent authority accordingly. However,
in present scope, Hon’ble Tribunal has mandated the Committee to ascertain the basis of
report of CGWB and make recommendations accordingly. It has been decided by the
Committee that inclusion of UP Ground Water Department as member for further
necessary action shall be done once approved by Hon’ble Tribunal.
In view of above, the Committee has proposed joint inspection of the Project on 05/03/2021
with all members of the Committee and again reiterated that all necessary documents be

circulated to all members by 01/03/2021.

Meeting ended with vote of thanks.



AHNBxULE-E

\ L\ R Phone-0120-2783617
\ Fax-0120-2783618
E-mall-dfogzb@gmall.com

Hrtera AR fAere arfore I, TITETS |

(a1 _fem, Vae—23, HorgamR, TRTATETE).

uAis 2340 /35—3 i, midrmare, o HawR, 2019 |
ar #,

& AfdrETYY
090 wgyYT fArEvr 9, TTfermae | ;
fwa 0 tHosflodto 7 fReeh # D alogo w549 /2019 FEBR Riw awH
we s goflo # iR amdwr TG 13.08.2019 & FUTS & TR H |
W SYHI BT YT 3403 /NGT OA 549/19/2019/88 Faifeh 12.00.2019

faeiifaer efiovo wo 549 /2019 FewR Riz a7 we oifs godo A Ho THO
Shocto & ey fEifer 13.08.2019 B argurer ¥ Mo SUA =SS BEAG SqATH W0
féro, 757 ST POlgwr A, THOTHO—24, WUE WRTEE @ Wyferd AT
mivrarEe g Hioshosegoto, Sowo wawor et @€, WRwmEe vd guri
g, g TR &R A ol & awr f\iE 10.00.2019 @Y, anuas wrater
UATH HO 3403/NGT OA 549/19/2019/88 A 12002019 & &7 §, fvr w7 | w29
Rard €1 7t & 5 Suden sfeafaa viviae wra § fo vue Tear BT Tqeaay o
fero, g1 SoWo ger e AR 1976 B o e g wRefvE wenfiai @
foel) ger &1 areH /aran IR /3 B afy T8 B T ¥ ) S Mo @ e
o ufdwy # fHr ge1 o1 Sy U AR W S Ro Swe wEar wEed waeraw
mo féro, @ Sovo Fer wRerwr RfTH 1976 M umr 16 B ombrg Afew
ﬁ'ﬂ‘fﬁsﬁm.mzmgWﬁﬂ%%ﬁ%%mﬁmﬁﬁmq&ﬁm
W/wamﬂ/maﬂ'éaﬁrﬂﬁiaf%ma%ﬁwaﬂﬁﬁﬁmwmw
TG AT ST ) YoHo Fel WReoT AR 1976 B arbra wwem it ¥ ffag
AT TP GRT UTRT HY &l 7Y |

gl g8 @ o SO @ 6 o v araw, Qoshlogwo va s @ik arrer
Atae #Aer, 99 Rid), wrfea o Ta0-24 arfur wrelyw, mRwmEE @ g
SN0 o7 WRET HFAFRA 1976 FN THEF FEW W ARG 08.052015 B Yo7 oy

W0 22/2015-16 fefa fan om R weme g 100,000/~ (% v wRE) gg

%0-2310 /71 it 20.06.2015 T A&t foa v ggepr R |

Ravd wpaemef v smawdd wrafaréy ¥ Wt | |
. Y

mﬂTﬁﬁl‘cﬁﬂTﬁmﬁ’rﬂﬁm.
% mfdramare |

e —————— A B o et P e

T T —— et e e e



1;: Ay M| & il"’)l"_‘:ﬂr}s"}-{n)

‘l’;{f‘ ¢§r‘1 “f‘g\ ”i

| ALY it nT'm. E:"I"fl “?‘

a6 A feq qifag sfast 21 qran 2 fT AT fqarg 5140 %T:’é"%
Wg_ LRI TR A 8@5%

A BT SR 7 7 28 g e o B
A9 A9 g qriim - - ’8_5‘_2_9‘? o --1-- ; "rz%

7 ey o e < e
W IR ¥ Dafay v ok !ﬂ't-‘nfﬁ HTEAI AATT 9y &mﬂmﬁm [996

e U qiprs g 718 4 fD% -Ef'"J

& e 3w qarle s ifat 2 ad a7 wgey CIRERIRE " PRt

P quAin o
“te T & R

SRERE E 1€ IAT wrfae g a g

'ﬁb-—:’i’.ﬂ'ﬁﬁq‘ TS oL

B

maEis

SN <.
& P71 7 arvErd)

e "'{ u il 518G, 4



.i|'“'} ! 'l"{‘ln_l{-«- I;\,-.'T ?‘ {

Bl ¢ (B 5 yy
B 15 e oot hia )
Py iy Ry B
R 7 TR A TS

WA aw{y Hifan 2

- =51 31 ot 2 g AT fadrs gi=a f}o.gﬂ -fr"!”_%’b“’ﬁq A
100 Byssfhesr pery %mﬁ@ﬁ% by it

o .Hﬂ%u 4
A g @I BASAIHY FGhAD ; m&:!,':?anﬁzm !

e b '&‘"\S‘-—".zﬂr.q'" Bl ngy m" 'r “ﬂ e

l H : e .4?:7.‘ 4_?7&?336 T ATE w1 aifas a;-:-;.- e e{_\ “1" Tt ‘
R LR (1 - QP TT Ty FTEI AT vy Feq Py 1377 ¢
Ble v airyy frgi 53 ERT 4 & LD% FAATA

A9, 817 8 q171=

NS v

2 5019 3% gz«

<if9% 2 wd A gngr s HinT wa
Y AT i
/

' "
ry Ty A LW *

id TR dvwr AYE 3 a7 rfae A &I

Re No-22|20is- 14

T T e

¢
ﬁﬂ?ﬁﬁ?‘}‘ﬂﬁr&ft; L BLTR

QR
rekly,

ferad b s



§~3 @ R o 849 SR UG,
) .?ﬂ.ﬂ]ﬂlﬁt- T THIT wrwrt o ol o
ﬁ =f' 2310 | q'-_’”-"-'ﬂ"; wi®

—

S 8 iy v AT g eAE

R TR PR o 550 [0y (R TS B

TR E N 22 05— 12 o W fad
ey .

i 2 0|20l B

e
L i
-



REIE {4.5 o /e, ) / & ) 2016 |

e #H y
A garm e,
yA = Slovwofae,
uifeyp e arRa wu) 9ue Tgel Saed wofdo,
e WEI-757 DN WS,
TOUHO 24 SR,
aeelie o foren mismmans |
faya— Fg @en @) arafa |
- AT 3NAEH UH

IS Fad aeT gF @ »¥ # a49 sEeery mforararg ¥ @ um Ho 43 /22—1 faSi® 12082016
g1 5 T w9 vd 9uilad aded gd R e @ emfeer), misree @) 9ig emen /Wi @ R W
ses) wuel @) AR g www Ho-264 262 201 ,384 88, 357, 314, 324, 85, 63, 70, 39, 2, 1, 9, 16, 124 UG 145
aeddier @ foren mifrarare A 46 fafvr onferal & genl @ Fwfo @l 4 e @9 @ SRon g @) e gwER
Hay g e aifafEm 1976 Jer WNfOd) @ amuR W freaq & SRl 2

S M 0 O 0 22 5 2 0 0 Y O

w0 | few s | uel @ e Sodoard o A i angfe
0
'''' T o4 [12[23(34[45 [56 [6-7 |[7-8 |89 |o® sue el |
1 RIET] 0 (04|19 |04 | 0 [0 | 0| O 0 0 27 | waa fiu
2 | ¥ 04 |01 |08 02|02 |0 0] 0 0| o wmmm:
T E 0o |ofoz|o| o |o0of[0] 0 0 0 2 ] o e
T 04 (05|29 |06 | 02| 0| O 0 0 0 46
YRIaTT geil @ faaRr -

T | fe us Uel @) W Sodloard §H0 H

w0 01 ]12[23[34[45 [56 6778 [89]| 0@ FW wel AT

1 A\ 0 0 {09 |0 |0 0o (o |o 0 0 09

2 |weqm |0 |08 020 [0 |0 [0 |O 0 0 10

3 e 0 02| 0 |0 |O 0 |0 |0 0 0 02

4 | TR 0 0 |0 (01 [0 [0 [0 [0o1 |0 0 02

5 Eel 0 01| 0 [0 [0 0 (0 |0 0 0 01

LIl 0 1 |11 |01 |0 0o (0 |01 0 0 24
1—Smra 4698 @ e W s e @ A @ (0 Re) fw e @ eree g 8 e =R

2-@R T US & WM W 92 7Y U ol gRerar e 8 |

- ) diel @ gren 9 el dsa g miararg & AdeE o e s @ s gl

4~ B AT B A U e T8 il o

5— forel) yoR @ andyl @ Joolud Wy o) afa e anuwl aye @ fergr S|

6— afass ged v Y& 9 -3 ¥o 16 /2470 G 00.08.2016 W wrwi | 3=y WY P @

T @ |
7— RIEE UHOUHOHI0 HEd-2010021994 fRAE 10,08.2016 F0 10000 / —HIG |
LIS
v Praer,

T

uHid / fa=tfna |

ufaferf fRrenfmrd mSrarare & gl afva |

ufaferf aftw gfera arefers mifSrarare @ yeemed affa |

vfafefa sedierar miSrarare @1 gamed af g |

uftiff ol aiftyerd mifSrmarg @ yaed At i Frengar Fe § ord gen e ol @ aw gy
qre @l yHIv-uE wed @Y f gaa A wd s e A wer #)

s ufaferf ey wid o wgd),  Rven midrmarg @) el 9 |

O

et j
HTHTITER €T T4,
mifdranarg



The facts to be verified by the Joint Committee are illegal cutting of trees, extraction of ground

water and construction without Environmental Clearance for the project of M/s Uppal Chadha Hi

Tech Developers Pvt. Ltd (Wave Hi-Tech Township).

Based on the records available with UPPCB (nodal agency) facts are detailed below:

A.

B.

lllegal cutting of trees: - As per the communication vide letter no. 2362/35-3 Ghaziabad,
dated 08-11-2019 (Annexure 3), received from Forest Department, Ghaziabad by UPPCB,
it was informed that “As per the Joint inspection dated On 19-09-2019 damage of
trees/cutting/other damages has been found within the project site of M/s Uppal Chadha Hi
Tech Developers Pvt. Ltd (Wave Hi-Tech Township) under The Uttar Pradesh Protection
of Trees Act, 1976. Also, Forest Department, Ghaziabad vide aforesaid letter informed that
notice dated 21.10.2019 has been issued under section 16 of The Uttar Pradesh Protection
of Trees Act, 1976, directing the project proponent to comply with all the provisions under
The Uttar Pradesh Protection of Trees Act, 1976 and to take approval from the department
with any tree needs to be cut during development of the project. Further, Forest Department,
Ghaziabad informed that in the year 2015, Shri Deepak Pathak, DGM and Shri Sudheer
Arora, Project Manager working in the project were fined Rs.1,00,000/- in view of violation
found under The Uttar Pradesh Protection of Trees Act, 1976.” (Annexure 4). Project
Proponent paid Rs. 1,00,000/- penalty to Forest Department on 20" June, 2015 (Annexure-
5).

I

The proponent Lubtained e permission for cutting of trees within the project site from the

Forest Department, Ghaziabad vide letter dated 12-08-2016 (Annexure 6).

However, Present Joint Committee is of the view that Forest Department, Ghaziabad
should have been given facts with regard to the scenario of greenery before Start of the project
and at present for ascertaining any cutting of trees/ plants within the project site. Forest
Department, Ghaziabad may provide detailed assessment report covering total area of greenery

before start of the project and at present and damage in greenery, if any.

Environmental Clearance obtained by M/s Uppal Chadha Hi Tech Developers Pvt.
Ltd (Wave Hi-Tech Township):

M/s Uppal Chadha Hi Tech Developers Pvt. Ltd (Wave Hi-Tech Township) Obtained
Environmental Clearance from State Environment Impact Assessment Authority, U.P. vide
letter no. 918/Parya/SEAC/2069/2013/IDCA(S), dated 31-07-2014 by-M/s-Uppal-Chadha

-Hi-Tech Developers Pyt Btd-(Wave Hi-Tech Townshif). Copy enclosed as annexure 7.

-
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E.C. for the proposed Commercial Complex, Studio Apartment & Hotel at Plot No-TCG/1-A/V/2, Vibhuti Khand, Gomti Nagar, Lucknaw, U.P.

(xxi)

(xaxii)

{xxiii)

(xxiv)

{xxv)

(3xvi)

Fixtures for showers, tojlet flushing and drinking should be of low flow either by use of
aerators or pressure reducing devices or sensor based control.

Use of glass may be reduced by up to 40% to reduce the electricity consumption & load on
air-conditioning. If necessary, use high quality double glass with special reflective coating
in windows.

Roof should meet prescriptive requirement as per Energy Conservation Building Code by
using appropriate thermal insulation material to fulfill requirement,

Opaque wall should meet prescriptive requirement as per Energy Conservation Building
Code which is proposed to be mandatory for all airconditioned spaces while it is
aspirational for non-airconditioned spaces by use of appropriate thermal insulation
material to fulfill requirement.

The approval of the tompetent authority shall be obtained for structural safety of the
buildings due to earthquake, adequacy of fire fighting equipments, etc. as per National
Building Code including protection measures from lightening ete.

Regular supervision of the above and other measures for monitoring should he in place all
through the construction Phase, so as to.avoid disturbance to the surroundings.

(xxvii) Under the provisions of Environment (Protection) Act, 1986, legal action shall be initiated

against the project proponent if it was found that construction of the project has been
started without obtaining environmental clearance,

Operation Phase

i)

i)

i)

iv)

vi)

vii)

viii)

ix)

The installation of the Sewage Treatment Plant (STP) should be certified by an independent
expert and a report in this regard should be submitted to the SEIAA befare the project is
commissioned for operation. Treated affluent emanating from STP shall he recycled/reused
to the maximum extent possible. Treatment of 100% grey water by decentralized treatment
should be done, Discharge of unused treated affluent shall conform to the norms and
standards of the Uttar pradesh Pollution Control Board. Necessary measures should be
made to mitigate the odour problem from sTP.

The solid waste generateq should be properly collected and segregated. Wet garbage should
be composted and dry / inert sulid waste should be disposed off to the approved sites for
land filling after recovering recyclable material.

Diesel power generating sets proposed as source of back up power for elevators and
common area illumination during operation phase should be of enclosed type and confurm
to rules made under the Environment (Protection) Act, 1986. The height of stack of DG sets
should be equal to the height needed for the combined capacity of all proposed DG sets. Use
low sulphur diesel. The location of the DG sets may be decided with in consultation with
Uttar Pradesh Pollution Contro| Board.

Noise should be controlled to ensure that it does not exceed the” prescribed standards.
During night time the noise levels measured at the boundary of the building shall he
restricted to the permissible levels to comply with the prevalent regulations.

The green belt of the adequate width and density preferably with local species along the

Rain water harvesting for roof run- off and surface run- off, as plan submitted should he
implemented. Before recharging the surface run off, pre-treatment must be done to remaove
suspended matter, oil and grease. The borewell for rainwater recharging should he kept at
least 5 mts. above the highest ground water table.

The ground water leve| and its quality should be monitored regularly in consultation with
Central Ground Water Authority.

Traffic congestion near the entry and exit points from the roads adjoining the proposed
project site must be avoided. Parking should be fully internalized and no public space should
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State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.

Dr. Bhim Rao Ambedkar Paryavaran Parisar
Vineet Khand-1, Gomti Nagar, Lucknow -226 010
Phone : 91-522-2300 541, Fax : 91-522- 2300 543

E-mnail : doeuplko@yahoo,com
Website : www.selaaup.com

Ref : c’] lﬂa’/Parya/StAcz/zoﬁg/zm3/mm(‘:‘a) Date:=3\July, 2014

I,
Sri Rakesh Garg (Director)
M/s Uppal Chaddha Hi-tech Developers Pyt Ltd.
33, Cammunity Centre, New Friends Colony,
New Delhi-110065

Sub:  Regarding Environment Clearance for the proposed revision in “Wave Hi Tech Township”,
(Expansion) at Vill-Mehrauli, Shahpur Bamheta, duriyai, Dasna, Sadigpur/Qavzipur, Bayana,
aiphal & Expension in  Vill-Arifpur,  Sadat  Nagar Igia & Inayatpur, Talabpur,
Kachhehra,Warisabad, Dujana & Girdharpur, Ghaziabad, U.P,

Dear Sir,

Please refer to undated letter received in this office on 01/10/2013 addressed to the

secretary SEAC, Directorate of Environment, Lucknow. The SCAC considered the matter in its
meeting held on 03/10/2013. The case was presented by the consultant M/s Perfect Lnviro
Solution Pvt. Ltd. along with the project proponent. The proponent, through the documents
submitted and presentation made, informed the SEAC thal:

9

10.

L1,

12:

The revision in environment clearance is sought for Wave Hi Tech Township at village
Mehrauli, Shahpur Bamheta, Duriyai, Dasna, Sadiqpur/Qazipur, Bayana, Naiphai and
Expansion in villages - Arifpur, Sadal Nagar lgia & Inayatpur, Talabpur, Kachhehra,
Warisabad, Dujana & Girdharpur Ghaziabad, Uttar Pradesh,

The built up area as 51578130.39 sqmt, the total land area as 4494 31 Ha have been
proposed.

Provision for plots, EWS/LIG plots, Group housing, Industrial area, Commercial complex,
Educational, Medical, Community and other Recreational activities have been proposed. The
revised project details are as below:

The Plot area of Residential plots will be 2236174 sqm & Built up area will be 10733635.2 sqm.
The Plot area of EWS/LIG will be 54107.51 sq m and Built up area will be 292180.554 sq m.,
The Plot area of Residential group housing will be 451625/ sqm and Built up area will be
24387787.8sqm.

The Plot area of Public and Semi Public areas will be 1694410.796 sq m and Built up area will
be 4513791.31 sq m,

The Plot area of Commercial and Office areas will be 1719704.134 sq m and Built up area will
be 9286402.323 sq m.

The Plot area of Industrial area will be 1091296.222 sq m and Built up area will be
1309555.467 sqm

The Plot area of Recreational area will be 545648.1112 sq m and Built up area will be
654777.7335 sq m.

The total water requirement as 92144 KLD and fresh water requirement as 59581 KLD which
will be sourced from Ghaziabad Development Authority.

73249 KLD waste water to be generated which will be treated in 60 number of STP capacity
ol 88 MI D has heen proposed.



13,

14,

15,
16.

e

D

The 354 MTPD municipal waste, 4 liter/day used oil and § Kg per day E-waste is estimated to
be generated.
The energy requirement 822 MW s estimated which will be met through the UPPCL. The
backup power will be provided by 17 DG Sets (14 x 400 KVA, 2 % 750 KVA, 1 x 1500 Kva),
Parking narims as Ghaziabad Development Autharity shall be fallowed.
143053 Cum volume of water for RWH during peak hours and 4494 no of rain water
harvesting pits shall ha proposed.
Projectis covered under category &(b) of EIA Notification 2006 as amended.

Based on the recommendation of the SEAC meeting dated 03/10/2013 the SEIAA in its

E.C. for the proposed revision in "Wave Hl Tech anu:lilp". (Expansion) at, Ghaziabad, U.p.

meeting dated 10/10/2013 has agreed to grant the Environment Clearance to the proposed
project subject to the effective implementation of the following general and specific conditions.
a. General Conditions:

1

10.
12

12.

13
14

15,

16.

17;

It shall be ensured that all standards related to ambient environmental qualily and the
emission/effluent standards as prescribed by the MoEF are strictly complied with.

It shall be ensured that obtain the no objection certificate from the U p pollution control
board before start of construction,

the prior environmental clearance,

The proposed land use shall be in accordance to the prescribed land use. A land use
certificate issued by the competent Authority shall be obtained in this regards.

All trees felling in the project area shall be as permitted by the forest department under the
prescribed rules. Suitahle clearance in this regard shall be obtained from the competent Authority.
Impact of drainage pattern on environment should be provided.

surface hydrology and water regime of the project area within 10 km should be provided,

A suitable plan for providing shelter, light and fuel, water and waste disposal for

of proposed workers.

Measures shall be undertaken to recycle and reuse treated effluents for horticulture and
plantation. A suitable plan for waste water recycling shall be submitted,

Obtain proper permission from competent authorities regarding enhanced traffic during and
due to construction and operation of project.

Obtain necessary clearances from the competent Authority on the abstraction and use of
Eround water during the construction and operation phases.
Hazardous/ir'rﬂammable/Explosive materials likely to be stored during the construction and
operation phases shall be as per standard procedure as prescribed under law, Necessary
clearances in this regaids shall be obtained. &

Solid wastes shall be suitably segregated and disposed. A separate and isolated municipal waste
collection center should be provided. Necessary plans should be submitted in this regards.
Suitable rainwater harvesting systems as per designs of groundwater department shall be
installed. Complete proposals in this regard should be submitted.

The. emissions and effluents etc. from machines, Instruments and transport during
construction and operation phases should be according to the prescribed standards.
Necessary plans in this regard shall be submitted. -

Water sprinklers & other dust control measures should be undertaken to take care of dust
generated during the construction and operation phases. Necessary plans in this regard shall
be submitted.

Suitable noise abatement measures shall be adopted during the construction and operation
phases in order to ensyre that the noise emissions do not violate the prescribed ambient
noise standards. Necessary plans in this regard shall be submitted:



18.

19.

20,

2

23

24,

25,

26,

27,

28.

29.

30.

31

3u.

33
34,

36,

37,

38,

3
E.C. fur the propased revislon |n "Wave Hi Tech Tawnship”, (Expansion) at, Ghazlabad, U,p,

Separate stock piles shall be maintained for excavated top soif and the top soit should be
utilized for preparation of green belt,

Sewage effluents shall be kept separate from rain water collection and storage systerm and
separately disposed. Other effluents should not be allowed to mix with domestic effluents.
Hazardous/Solid wastes generated during construction and Operation phases should be
disposed off as prescribed under law., Necessary clearances in this regard shall be obtained.
Alternate technologies for solid waste disposals (like vermin-culture ete,) should be used in
consultation with expert arganizations,

No wetland should be infringed during construction and operation phases. Any wetiand
Loming in the project area should be suitably rejuvenated and conserved,

Pavements shall be 50 constructed as to allow infiltration of surface run-off of rain water
Fully impermeable Pavements shall not be constructed. Construction of pavements around
trees shall be as per scientifically accepted principles in order 16 provide suitable watering,
aeration and nutrition to the tree.

The Green building Concept suggestod by Indian Green Building Council, which is a part of
Cll-Godrej GBC, shall be studied and followed as for as possible

Compliance with the safety procedures, norms and Buidelines as outlined in National
Building Code 2005 shall be compulsorily ensured,

Ensure usage of dual flush systems for flush cisterns and explore options to use sensor based
fixtures, waterless urinals and Other water saving techniques,

Explore options for use of dual pipe plumbing for use of water with different qualities such
as municipal supply, recycled water, pround water etc.

Ensure use of measures for reducing water demand for landscaping and using xeriscaping,
efficient irrigation equipments & controlled watering systems,

Make suitable provisions for Using solar energy as alternative source of energy. Solar energy
application should be incorporated for illumination of common areas, lighting for gardens
and streat lighting in addition to pravision for solar water heating. Present a detailed report
showing how much percentage of backup power for institution can be provided through
solar energy so that use and polluting effects of DG sets can be minimized.

Make separate provision for segregation, collection, transport and disposal of e-waste,
Educate citizens and other stake-holders by putting up hoardings at diffoerent places to
freate environmental awareness.

Traffic congestion near the entry and exit paints from the roads adjoining the proposed project
site must be avoided. Parking should be fully internalized and no public space should be utilized.
Prepare and present disaster management plan.

The project Proponents shall ensure that no construction activity is undertaken without
obtaining pre-environmental clearance.

A report on the énergy conservation measures confirming to ENnergy conservation norms
finalize by Bureau of Energy efficiency should be Prepared incorporating details about
building materials and technology, R & U Factors etc,

Fly ash should be used as building material in the construction as per the provision of fly ash
notification of September, 1999 and amended as on August, 2003 (The above condition is
applicable only if the Project lies within 100 km of Thermal Power Station).

The DG sets to be used during construction phase should use low sulphur diesel type and
should conform to E.p. rules prescribed for air and noise emission standards,

Alternate technologies to Chiorination (for disinfection of waste water) including methods
like Ultra Violet radiation, Ozonation etc. shall be examined and 4 report submitted with
justification for selected technolopy.

The green belt design along the periphery of the plot shall achieve attenuation factor conforming
to the day & night noise standarcs prescribed for residential land use, The open spaces inside the
plot should be suitably landscaped & covered with vegetation of indigenous variety,



40.

41,
42,
43,
44,
45.
46.
47.

48,

48,

56.
7.
58.

59,
60.
61.
62.
63.
64,

E.C. for the Rraposed revision jn "Wave Hi Tech Township®, I!xpansrnn}' at, Ghazlabad, .p,

The construction of tha building and the consequent increased traffic load should pe such
that the micro climate of the arez is not adversely affecteq,

The building should be designed so a5 ¢ take sufficient safeguards regarding seisrmic wne
sensitivity, ;

High rise buildings should obtain clearance from aviation department ar concerned authaority
Suitable measures shall ha taken to restrain the development of small commergia) activities
or slums in tha vicinity of the complex. Al commercial activities should he restricted to
special arpas Barmarked for the purpose,

Itis suggesteq that literacy Program for weaker sections of society/women/adufts (including
domestic help) and under privilegad children tould be provided in a formal way,

The use of Compact Fluorescent lamps should be Encouragaed, A Management plan for the
safe disposal of used/damaged CFLg should be submitted,

It shall be ensured that a) Street and park lighting is sular Powered. 50% of the same may be
Arovided with dyal (sofar/efectrfcal) alternatives.

Solar water heater shall be installed to the maximum possible capacity. Plang may be drawn
Up accordingly ad submitted with fustification,

Treated effluence shall be maximdlly raused to aim for zerg tischarge, Where ever ngt
Possible, a detajjad Management plan for disposal should be provided with Quantities and
quality of waste water,

The treated effluents should normally not he discharged into Public sewers with terminal
reatment facilitjae as they adversely affact the hydraulic Capacity of sTp. |F unable,
necessary Permission from duthorities shoy|g be taken

Construction activities including movements of vehicles shoyld be s managed so that np
disturbance js caused to nearby residents,

All necessary statutory clearances shoyld be obtained and submitted before start of any
tonstruction activity and if thjs condition is violated the clearance, i and when givey,, shall
be automatically deemed to haye been cancelley.

Parking areas should be i accordance with the norms of MOEF, Government of India. Plang

The location of the STP shoyqd be such that it s away from human habilitation & does not cause
problem of ador. Odorlags technology options should be examined & a report submitted,

The Environmen Management plan should ajso include the break Up €osts on varipys
activities and the Management jssyas als0 5o that the residents ajsg Participate in the
implementation of the environmeant Management plan.

Detaileg Plans for safe disposal of sTp sludge shall be provideg along with ultimate disposal
location, Quantitative estimates ang medsures propased.

Status of the Project as on date shall be submitted along with #hotographs from North,
South, West and East side facing camera and adjoining areas should be provided,

Electrical waste should be segregated & disposed suitably as not to impose Environmental Ris
The use of suitably processa plastic waste in the construction of roads shoyld be considered.
Displaced Persons shall pe suitably rehabilitated 45 Per prescribed norme.

Dispensary for first aid shall be provided.

safe disposal arrangement of yseq toiletries items in Hotels should be ensured. Toiletries
items could beg given cnmplemnnmry o guests, adbpllng suitable measiras,

Diesel Eenerating sat stacks should be monitured for CO and M
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67.
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69.
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72

73,
74.

76.
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/8.

79,
80.
81,
82.

83,

84,

E.C. tor the proposed revision in "Wave Hi Tech lownship”, (Expansion) at, Ghaziabad, U.p,

Ground Water downstream of Rain Water Harvesting pit nearest to STP should be
monitored for bacterial contamination. Necessary Hand Pumps should be provided for
sampling. The manitoring is to be done both in pre and post monsouon, seasons.

The green belt shall consist of 50% trees, 25% shrubs and 259% Brass as per MoEF normes.

A Separate electric mater shall be provided to manitar consumption of energy for the
operation of sewage/effluent treatment in tanks.

An energy audit should he annually carried out during the Operational phase and submitted
to the authority.

Project proponents shall endeavor to obtain 1O 14001 certification. All general and specific
conditions mentioned under this environmental clearance should be included in the
environmental manual to be prepared for the certification purposes and compliance,
Environmental Corporate Responsibility  (FCR) plan along  with budgetary provision
amounting to 2% of raral project cost shall be submitted (within the month) on need base
assessment study in the study area. Income generating measures which can help in up-
liftment of weaker section of society consistent with the traditional skills of the people
tdentified, The Program me can include activities such as old age homes, rain water
harvesting provisions in nearby areas, development of fodder farm, fruit bearing orchards,
vocational training etc, In addition, vacational training for individuals shall be imparted so
that poor section of society can take up salf employment and jobs. Separate budget for
community development activities and Income generating programmers shall be specified,
Revised ECR plan is to be submitted within 3 month. Failing which, the environmental
Clearance shall be deemed to be cancelled.

Appropriate safety measures should be made for accidental fire.

Smoke meters should be installed as warning measures for accidental fires,

Plan for safe disposal of R.0 refectis to be submitred

Project falling with in 10 Km. area of Wild Life Sanctuary is to obtain a clearance fram
National Board Wild |ife (NBWL) even if the eco- sensitive oneis nat earmarked.

Ihe environmental safeguards contained in £1A Report should be implemented in letter & spirit.
Provision should be made for supply of kerosene or tooking gas and pressure cooker to the
labourers during construction phase

Six monthly monitoring reports should be submitted to Dokn, U.P./UPSEB/ MoEF Regional
Office, Lucknow,

Officials from Dokn, U.P./UPSEB/ MoEF Regional Office, Lucknow who would be monitoring
the implementation of environmental safeguards should be given full Cooperation, facilities
and documents / data by the project proponents during their inspection.

In the case of any change(s) in the scope of the project, the project would require a fresh EC,
The SEIAA, UP_ reserves the right to add additional safeguard measures subsequently, if
found necessary, and to take action including revoking of the environment clearance under
the provisions of the Environmental (Protection) Act, 1986, to ensure  effective
implementation of the suggested safeguard measures in 3 time bound manner.

All other statutory clearances such g the approvals far storage of diesel from Chief
Controller of Exploslves_, Fire Department, Civil Aviation Department, Forest Conservation
Act, 1980 and Wildlife (Protection) Act, 1972 etc shall be obtained, as applicable by project
propanents from the respective competent authorities,

These stipulations would be enforced among others under the provisions of Water
{Prevention and Control of Pollution) Act, 1974, the Air (Prevention and control of Pollution)
act 1981, the Environment (Protection) Act, 1986, the Public Liability (Insurance) Act, 1991
and EIA Notification, 2006,

Any appeal against this Environmental Clearance shall lie with the National Environment
Appellate Authority, if preferred, within a period of 30 days as prescribed under Section 11
of the National Environment Appollate Acl, 1997,



E.C. for the proposed revision in “Wave Hi Tech Tewnship”, (Expansion) at, Ghaziabad, U.p.

b. Specific Conditions:
Construction Phase

(i)

(if)

(ifi)

fiv)

(v)

(vi)

(vii)
fviii)

(ix)

[xir)

(xiii)

(xiv)

Consent for Establishment shall be obtained from Uttar Pradesh Pollution Control Board
under Air and Water Act and a copy shall be submitted to SEIAAUP before start of any
construction work at the site.

All required sanitary and hygienic measures should he in place before starting construction
aclivities and to be maintained 'throughoul‘ the construction phase.

A First Aid Room will be provided in the project both during construction and operation of
the project.

Adequate drinking water and sanitary facilities should he provided for construction
workers at the site, Provision should be made for mabile tolets. The safe dispasal of
wastewater and solid wastes generated during the construction phase should be ens ured.
All the topsoil excavared during construction activities should be stored for use in
horticufture/landscape development within the project site,

Lisposal of muck during construction phase should not create any adverse effect on the
neighbouring communities and be disposed taking the necessary precautions for general
safety and health aspects of people, only in approved sites with the appraval of competent
authority.

The approach road to OSR shall be ensured.

Soil and ground water samples will be tested to ascertain that there is no threat to ground
water quality by leaching of heavy metals and other toxic contaminants,

Canstruction spoils, including bituminous material and other hazardous materials, must
not be allowed ta contaminate watercourses and the dump sites for such material must be
secured so that they should not leach into the ground water,

Any hazardous waste generated during construction nhase, should be disposed off as per
applicable rules & norms with necessary approvals of the Uttar Pradesh Pallution Control
Board,

The diesel generator cops to be used dutlng construcrion phase should be low sulphur
diesel type and should conform to Environment (Protection) Rules prescribed for air and
noise emission standards,

The diesel required fur operating DG sets shall be stored in underground tanks and if
required, clearance from Chief Controlle; ul Explosives shall be taken,

Vehicles hired for bringing construction material 1o the site shauld be in good condition
and should have a pollution check certificate and should conform to applicable air and
noise emission standards and should be operated anly during non-peak hours.

Ambient noise levels should conform to residential standards both during day and night.
Incremental pallution loads on the ambient air and noise quakty should he closely
monitered during construction phase. Adequate measures should be made to reduce
ambient air and noise leval during construction phase, so as to conform to the stipulated
standards by CPCB/UPPCR.

Fly ash should be used as building material in the construction as per the provisions of Fly Ash
Notification of September, 1999 and amended 45 0n 27th August, 2003. (The above condition
is applicable anly if the project site i located within the 100 Km af Lhermal Power Stations).
Ready mixed concrete must be used in building construction.

starm water caontiol and its re-use as per CGWB and BIS standards for various applications.
Water demand dug ing construction should be reduced by use of premixad concrete, curing
dgents and other best practices referred,

Permission to draw ground water shall be obtained from the competent Authority prior o
construction/operation of the project.

Separation of grey and black water should be done by the use of dual plumbing line for
separation of grey and black water.



E.C. for the proposed Commarcial Complex, Studio Apartment & Huu-sl at Plot No-TCG/1-AfV/2, Vibhuti Khand, Gomti Nagar, Lucknow, U.p
be utilized.

X) A Report on the energy conservation measures confirming to energy conservation norms
finalise by Bureau of Energy Efficiency should be prepared incorporating details about
building materials & technology, R & U Factors etc and submit to the Ministry in three
months tima. .

xi)  Energy conservation measures like installation of CFLs/TFLs for the lighting the areas outside
the building should be integral part of the project design and should be in place before
project commissioning. Use CFLs and TFLs should be properly collectad and disposed
off/sent for recycling as per the prevailing guidelines/rules of the regulatory authority to
avoid mercury contamination. Use of solar panels may be done to the extent possible.

xii)  Adequate measures should be taken to prevent odour problem from solid waste processing
plant and STP.

xiii)  The building should have adequate distance between them to allow movement of frash air
and passage of natural light, air and ventilation.

You are also directed to ensure that the proposed site is not a part of any no-development
Fene as required/prescribed/identified under law, In case of Violation, this permission shall
automatically deem to be invalid and cancelled. Also, in the event of any dispute on ownership of
the propased site, this permission shall automatically deem to be invalid and cancelled.

The above conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act,
1981, the Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along
with their amendments and rules made there under and also any other orders passed by the
Hon'ble Courts of Law relating to the subject matter,

The project proponent will have to submit approved plans and proposals incorporating the
conditions specified in the Environmental Clearance within 03 months of issuance of this clearance.

The SEIAA/MOEF reserves the right to revoke the environmental clearance, if conditions
stipulated are not implemented to the satisfaction of SEIAA/MOEF. SEIAA may impose additional
environmental conditions or modify the existing ones, if Necessary.

This is to request you to take further necessary action in maltler as per provision of Garzetto
Notification No. 5.0. 1533(F) dated 14.09 2006, as amended and send regular compliance reports

to the authority as prescribed in the aforesaid notification,

(1. S. Yadav)
Member Secretary, SE1AA
No, [Parya/SEAC/2069/2013/IDCA(S) as above
Copy for information and recessar ¢ action to:
1. The Principal secretary, Environment, U.p, Govl., Lucknow,
2. Dr. P.L. Ahuja Rai, Advisor, IA Division, Ministry of Environment & Forests, Govt. of India,
Paryavaran Bhavan, CGO Complex, Lodhi Road, New Delhi.
3. Chief Conservator, Ministry of Environment & Forests, Regional Office (Central Region),
Kendriya Bhawan, 5th Floor, sector-H, Aliganj, Lucknow.
The Mermber secretary, U.P. Pollution Control Board, PICUP Bhawan, Gomti Napar, Lucknow,
2. District Magistrate, Ghaviabad, U.p,
6. Assitt, Director, Directorate of Environment, U.P., Vineet Khand-1, Gomti Nagar, Lucknow.

7. Copy for Web Master/Guard File /

(Dr. R.K. Sardana)
Director (1/C)/Secretary SEAC,
Directorate of Environment, U.p.
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15. Unit will put tarpaulinon scaffolding around the area of construction and the building for
effective and efficient control of dust emission generated during construction ol the
project.

16.Storage of any construction material particularly sand will not be done on any part of
street and roads in the projects area. The construction material of any kind stored on site
will be fully covered in all respect so that it does not disperse in the air in any form.

17.All the construction material & debris will be carried in trucks or vehicles which are
fully covered and protected so as to ensure that the construction debris or construction
material does not get dispersed into the air or atmosphere in any form whatsoever.

18.The dust emission from the construction sites will be completely controlled and all
precautions will be taken in that behalf.

19.The vehicles carrying construction debris or construction material of any kind will be
cleaned before it is permitted to ply on the road after unloading of such material.

20. Every worker working on the construction site and involved in loading, unloading and
carriage of construction debris or construction material shall be provided with mask to
prevent inhalation of dust particle.

21.All medical held, investigation and treatment will be provided to the workers involved in
the construction of building and carrying of construction of building and carrying of
constretion debris or construction material related to dust emission.

22. The transportation of construction material and debris waste to construction site,
dumping site or any other place will be carried out in accordance with rules.

23, [ixing of sprinklers and creation of green air barriers will be done to control fugitive dust
emission and improve environment.

24.Compulsory use of wet jet in grinding and stone cutting will be practiced.

25 Wind breaking wall will be constructed around the construction site.

26.Green belt will be developed around the buildings as per rules.

27. All approach roads & in campus roads should be sprinkled with water to suppress the
dust emission
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Government of India

Central Ground Water Authority
Ministry of Water Resources,

River Development

& Ganga Rejuvenation

NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION

Project Name

M/s Uppal Chadha Hi Tech Developers Pvi. Lid.
( Wave Hi-Tech Township)

.?rc'j'e(:l Address

NH-24

-'\'/Tilagcu . Dasna Dehat Block: Rajapur
_.L_)T:a_lrlcl o Ghaziabad State: Uttar Pradesh
. Pin Code:

Communication Address:

C -1, Seclor - 3, Nalda, District - Gautam Buddha

Nagar, Uttar Pradesh - 201301

.E\G.;Jrass of CGWB Regional Offica :

Regional Diractor, Gentral Ground Waler Board, Northern Region, Bhujal Bhawan, Sector
~ B, Sitapur Road Yojana, Ram Ram Chauraha, Lucknaw‘_uttar Pradash — 226021

|1 |NOC No.: CGWA/NOC/NF/ORIG/2019/5285
"2 |Application Na.: 21-4/4196/UP/INF/2017 3. |category: Infrastructure
4 |Project Status: New Project . 5. |NOC Type: New
6 validfrom: 08/05/2019_ 7. |valid up to: 07/05/2021
!‘ 8 |Ground Waler Abstraction Permitted: i
' . ;'-r;sn Waler | Saline Water _ Dewatering I Total
i ‘M:-ay 1 n:’fycdr B m*/day m*year ‘ _m'fday miyear {..... mrrl“_!day m/year
w777 | 14151760 - | 8772 14151780
iu ' Il].f’:.aﬁ.c.).f.g.ritind waler abstraction /Dewalering structures B
' Total Existing No.:31 Total Propozed No.:14
- DW | DCB |Bw [Tw | MP | ow | Dce | Bw [ Tw MP |
~ Abstraction Structure® 0 0 0 [sr]s0.] o 0. | o 14 0 |
DW= Dug Well; DCB-Dug-cum-Bore Well; BW-Bore Well; Tv/-Tube Well; MP-Mine Pit
10. {Quantum of ground water recharga(m®/year): 2401778

11

Numbaer of Piezometers (Observalion wells) to be
constructed! momtored & Moniloring mechanism.

No. of T
Piazometers

Monitarng Mechanism

““DWLR - Digital Waler Level Recarder

Manual

DWLR™

DWLR With Telemetry

2 0

1 1

T s - =t

(Cumpﬁnuc Conditions given overleaf)

'THIS NOC IS VALID ONLY FOR DRINKING
'DOMESTIC USES AND/OR GREEN BELT.

18/11, Jumunagar House, Mansingh Road, New Delbi-110011

Phone: (011) 23383561 Fax: 23382051, 233806743

Website: cgva-noc.gov.in
s A T - WRIETE P
CONSERVE WATER - SAVE LIFE

Digitally signed by
MANDAKUMARAN P
Date: 2019.05.17 14:44:35 +05'30

Member (CGWA)




Validity of this NOC shall be subject to compliance of the following mandatory conditions:

—

bt
—

a4y

5)

6)

7)

8)
9)
10)
1)

12)

13)

14)

16)

17

18)

14)

No additional ground water abstraction and/or de-watering structures shall be constructed for this purpose without
prior approval of the Central Ground Water Authority (CGWA),

The proponent shall seek prior permission from CGWAfor any increase in quantum of groundwater abstraction (more
than that permitted in NOC for specific period).

All new as well as existing ground water abstraction/ de-watering structures shall be fitted with digital water flow
meters by the firm at its own cost immediately on completion of their construction or grant of NOC as the case may
be. In case of renewal of NOCs, all existing ground water abstraction structures shall continue to be fitted with digital
water flow meters. Intimation of installation of flow meters shall be sent by the proponent to the Regional Director of
CGWB within 6 months of grant of NOC. Daily gwund water abstraction data shall be monitored / continue to be
monitored (in case of renewal) by the firm and recorded in a log book. Details of month-wise ground water abstraction
shall be submitted to the Regional Director, CGWB, once every year,

In case the ground water abstraction is more than 10 m*/d, monthly water level monitoring data shall be maintained
ﬂlld submitted annually to the Regional Office of CGWRB. Wherever groundwater withdrawal is more than 500
mYd.the firm shall install lelemetry system in one of the piezometers and share USER ID and password of the
telemetry system with the Regional Director, CGWB.

In case ground water abstraction is more than 10 m%d, ground water quality shall be monitored once in a year (during
pre- monsoon period) and the report submitted to the Regional Office, CGWB. Wherever the extraction is less than 10
m’/day, ground water quality report shall be submitted by the proponent at the time of submission of self-compliance
report,

Ground water augmentation measures, as stipulated in the NOC, shall be implemented (in new cases) / continue to be
maintained (in case of renewal) in consultation with the concerned Regional Director, CGWRB,

Prool of recharge/water harvesting structures constructed (photographs of structures) shall be submitted (o the
concerned Regional Director, CGWB within 6 months from the date of issue of NOC. The firm shall also undertake
periodic maintenance of recharge structures at its own cost.

The project proponent shall take all necessary measures to prevent contamination of ground water in the premises

failing which the firm shall be responsible for any consequences arising thereupon,

In case of industries that are likely to contaminate the ground water, no recharge measures shall be taken up by the firm
inside the plant premises. The runoff generated from the rooftop shall be stored and put to beneficial use by the firm.
The firm shall optimize water use through recycling/ reuse of waste water after proper treatment,

Wherever the NOC is for abstraction of saline water and the existing wells (s) is /are yielding fresh water, the same
shall be sealed and new tubewell(s) tapping saline water zone shall be constructed within 3 months of the issuance of
NOC. The firm shall also ensure safe disposal of saline residue, if any.

In case of mining projects, additional key wells shall be established in consultation with the Regional Director, CGWDB
for ground water level monitoring four (4) times a year (January, May, August and November) in core as well as buffer
zones of the mine.

Unexpected variations in inflow of ground water into the mine pit, if any, shall be reported to the concerned Regional
Director, Central Ground Water Board.,

The firm shall report compliance of the NOC conditions online in the website (www.cgwa-noc.gov.in) within one year
from the date ol issue ol this NOC,

This NOC is subject to prevailing Central/State Government rules/laws/norms or Court orders related o construction
of tube well/ground water abstraction structure / recharge or conservation structure/discharge of effluents or any such
matter as applicable,

This NOC does not absolve the proponents of their obligation / requirement to obtain other statutory and administrative
clearances from appropriate authorities.

The issue of this NOC does not imply that other statutory / administrative clearances shall be granted to the praject by
the concerned authorities. Such authorities would consider the project on merits and take decisions independently of
the NOC.

This NOC is being issued without any prejudice to the directions of the Han'ble NGT/court orders in cases related (o
ground water or any other related matters,

Application for renewal can be submitted online from Y0 days before the expiry of NOC. Ground water withdrawal, it
any, after expiry of NOC shall be illegal & liable for legal action as per provisions of Environment (Protection) Aet,
1986

(Mon-compliance of the conditions mentioned above is likely to result in the cancellation of NOC and legal action
against the proponent.)



Details of ground water abstructions from new tubewells fitted with digital flow meters
maintaining logbook by M/s. Uppal Chadda Hi-tech Developer Pvt Ltd. Ghaziabad

T e I Lo T [t
G-55 16.03.2020 04.03.2021 43441.3 354 122.7155367
G-3 21.02.2020 04.03.2021 77006.2 378 203.7201058
G-45 24.01.2020 04.03.2021 67469.2 406 166.1802956
G-29 17.02.2020 04.03.2021 34264.2 382 89.69685864
WEF 24.01.2020 04.03.2021 24449.55 406 60.2205665
G-10 22.05.2020 07.02.2021 99732.79 262 380.6595038
Dream Home| 01.06.2020 04.03.2021 18323.33 277 66.14920578

Total

1089.342073




Annexure-12
Photographs taken by the present Joint Committee on 05-03-2021 during the visit to project
site- Wave city
(n)  Tube well no.1, Park 3, Sector-2, Pine wood enclave, Wave City -
01 tube well of capacity 7.5 hp was found operational at location (28.6606524, 77.4911065). Digital
flow meter is installed and logbook has been maintained since Feb. 2020. Photograph of tube well

& water meter is as below-

(b) Tube well no.7, Park 10, Sector-2 wave city—
01 tube well of capacity 10 hp was found operational at location (28.6546774, 77.4898469). Digital
flow meter is installed and logbook has been maintained since May 2020, Photograph of tube well

& water meter is as below-




(¢) Piezometer, Park 3, Sector-2, wave city-
01 piezometer with telemetry system was found operational at location (28.6602508, 77.4914428).

Photograph is as below-

PIEZOMETER
PARK-3
BECTOR-Z. WAVE CITY

(d) Temporarily closed tube well, Sector-3, King wood enclave, wave city—
As per information provided by project representative to committee, this tube well is closed by
capping on well and presently not energized at location (28.6571317, 77.4979240). Photograph is

as below-

(¢) Tube well no.2, Park 29, Sector-3 wave city-
01 tube well of capacity 10 hp was found operational at location (28.6557533, 77.5032901). Digital

flow meter is installed and logbook has been maintained since May 2020. Photograph of tube well

& waler meter is as below-



() Tube well no.3, Park 45, Sector-5 wave city—

01 tube well of capacity 10 hp was found operational at location (28.6485850, 77.5098552). Digital

flow meter is installed and loghook has been maintained since Jan. 2020. Photograph of tube well

& waler meter is as below-




CENTRAL GROUND WATER AUTHORITY
[Constituted under section 3(3) of Environment (Protection) Act, 19!3"]
Gallery No. 18/11,Jamnagar House, Mansingh Road, New Delhi-11001:

« Phone:23072580;Fax:23382051;e mail: cqwa@nic.in

File No. 22-460/CGWA/OA-549/2019 ~ X 7 ] | Date- 04,0
ORDER ' :
(R
Whereas M/s Uppal Chadha Hi Tech Developers Pvt. Ltd., have taken up Group Housing projects In thies

phases in the total project area of 4494.31 acres falling in Ghaziabad and in Gautam Budh Nagar Distrlct's-'lﬁ.;;
name of Wave City at Ghaziabad and in the name of High Tech City at NOIDA. e

Whereas the Hon’ble NGT under its order dated 16.01.2020 and 14.07.2020 in OA No. 549/2019 observad3"
that M/s Uppal Chadha Hi Tech Developers Pvt. Ltd., was not in compliance of directions of Hon'ble NGT, New Delhi
and in violation of conditions of NOC of CGWA, as per the joint inspection report dated 19.09.2019.

Whereas the District Administration, on recommendation of UPPCB's Regional Office, Ghaziabad has imposed
environmental compensation of Rs. 5, 00,000/- against M/s Uppal Chadha Hi Tech Developers Pvt. Ltd for
environment pollution and environmental compensation of Rs. 1,00,000/- against the RMC plant for uncontrolled
dust emissions generated from construction sites;

Now therefore, in pursuance of directions of Hon'ble National Green Tribunal under its order dated
14.07.2020 in OA No. 549/2019 and in exercise of the powers conferred by .section 15 of the Environment
(Protection) Act, 1986 (29 of 1986), read with paragraph 2(ii) of the notification of the Government of India in the
Ministry of Environment and Forests number S.O. 38(E) dated 14" January, 1997, the Central Ground Water
Authority hereby impose a penalty/Fine of Rs. 1,00,000/-(Rupees One Lakh Only) on the basis of inspection report
dated 19.09.2019 for violation of conditions of NOC related to installation of electric flow meters, Roof Top Rain
Water Harvesting, Piezometers etc., and for not maintaining water consumption record during construction phase of
the project. The project proponent is liable to pay the penalty with immediate effect by way cf demand draft payable
to DDO, CGWB, Faridabad. This penalty is without prejudice to the final outcome of the case pending before the
Hon'ble NGT, New Delhi.

%M}__M

MEMBER SECRETARY

To

M/s Uppal Chadha Hi Tech Developers Pvt. Ltd., Ghaziabad.

Copyto:

Head of Office, Central Ground Water Board, Lucknow.

District Magistrate, Ghaziabad/Gautam Budh Nagar,

Member Secretary, UPPCB, Lucknow.

Director, Ground Water Department, Govt. of Uttar Pradesh, Lucknow.

S La Mo

o f/‘_“.
MEMBER SECRETARY
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Spead st L

September 3, 2020
Sh. P.K. Tripathi.

Head of Office

Central Ground Water Board

Northern Region

Bhujal Bhavan, Sector-B, Sitapur Road Yojana,
Ram Ram Bank Chowraha,

Lucknow - 226021

Sub: Submission of DD towards penalty of Rs. 1,00,000/-
Ref: CGWA Order File No. 22-460/CGWA/OA-549/2019-274 dtd. 04.08.2020

Dear Sir,

This has reference to Order File No. 22-460/CGWA/OA-549/2019-274 dtd.
04.08.2020 regarding penalty/fine of Rs. 1,00,000/- on the basis of inspection
report dtd. 19.09.2019 for violation of conditions of NOC related to installation of
electric flow meters, Roof Top Rain Water Harvesting, Piezometers etc. and for not
maintaining water consumption record during construction phase of the project.

In this regard, please find enclosed herewith a DD No. 235002 dtd. 31.08.2020 for
Rs. 1,00,000/- drawn on Yes Bank Ltd. in favour of DDO, CGWB towards the above
said penalty.

Please acknowledge receipt of the DD,
Thanking you,

Yours Faithfully,
For Uppal Chadha Hi-Tech Developers Pvt. Ltd.

3

(‘ 1 ‘3‘:.;;'..."3--?--

(Authorized Signatory)

Encl: Above said DD
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- YES BANK LTD.
YES 7 BANK B Tower, IFC = 2, 15th Floor,
- senapatl Bapat Marg, Elphinstone (W),
Murmbal 400 013, indla

023513033172

i
AJC. PAYEE / Non-Nagotiable

DEMAND DRAFT

VALID FOR THREE MONTHS FROM DATE OF ISSUE.

Ul lo laylzv lov lzv_]n

Db 0O M M

———r

On Demand Pay DDO,CGWB _or Ordér
P o oY W
& Rupees ONE LAKH ONLY.**

% B \ #+1.00,000.00*

: g Y

H

®235002* 00053 c000%
l(")

6

purchaser Name: ~ UPPAL CHADHA HI-TECH DEVELOPERS PVT LTD  gor YES BANK LTD.
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